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The Honourable Dr. B. R. Ambedkar : Yes, certainly. On that very day.
“Appointment” includes oath of office.

Mr. President : I shall put Dr. Deshmukh’s amendment to vote-1 take it that it has
been accepted by the Mover.

The question is :

“That in amendment No. 13 above, in the proposed new article 311B, the word ‘provisional Wherever it
occurs, be deleted.”

The amendment was adopted.
Mr. President : The question is:
“That the proposed article 311B, as amended, stand part of the Constitution.”
The motion was adopted

Article 311B, as amended, was added to the Constitution.

Article 312
The Honourable Dr. B. R. Ambedkar : Sir, I move:

“That for article 312, the following article be substituted :—

312. (1) Until the House or Houses of the Legislature of each State for the time being specified in Part
I of the First Schedule has or have been duly constituted and summoned to

Provisions as to meet for the first section under the provisions of this Constitution, the House

provisional Legislature or Houses of the Legislature of the corresponding Province functioning

in cach State. immediately before the commencement of this Constitution shall exercise the
powers and perform the duties conferred by the provisions of this Constitution
on the House or Houses of the Legislature of such State.

(2) Notwithstanding anything contained in clause (1) of this article, where a general election to
reconstitute the Legislative Assembly of a Province was ordered before the commencement
of this Constitution, the election may be completed after such commencement as if this
Constitution has not conic into operation and the Assembly so reconstituted shall be deemed
to be the Legislative Assembly of that Province for the purposes of that clause.

(3) Any person holding office as Speaker of the Legislative Assembly or President or the
Legislative Council of a Province immediately before the commencement of this constitution
shall after such commencement be the Speaker of the Legislative Assembly or the Chairman
of the Legislative Council, as the case may be of the corresponding State for the time being
specified in Part I of the First Schedule while such Assembly or Council functions under
clause (1) of this article :

Provided that where a general election was ordered for the reconstitution of the Legislative Assembly
of a Province before the commencement of this Constitution and the first meeting of the Assembly
as so reconstituted is held after such commencement the provisions of this clause shall not apply
and the Assembly as reconstituted shall elect a member of the Assembly as the Speaker thereof.’
“ The provisions are quite clear and I do not think that they require any explanation.

Mr. President : Are there any amendments to this ? I do not see any.

Shri Mahavir Tyagi (United Provinces: General): Sir, I do not think that sub-clause
(3) is at all necessary. When we have already said above that the Legislative Assembly
of a State or the Legislative Council of a State will remain as it is, it is not necessary that
we should also say that the Speakers or the Presidents of the respective Houses will also
remain as they are, for, they go with the Houses. Secondly, what I feel is but I do not
know Dr. Ambedkar always might again come forward with the plea that I being a
layman, he does not take any notice of me—but what feel is that the wording
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perpetuates the Speaker and the President of the Houses. Why should we perpetuate
them ? They are liable to be “no-confidenced” out from the Assembly, so to say, but we
say they shall remain as Speaker and as the President. Will that not mean that they will
be irremovable ? 1 do not want to emphasise further, I only want to point out these
words:—

“Any Person holding office as Speaker of the Legislative Assembly or President of the Legislative
Council of a Province immediately before the commencement of the Constitution shall after such commencement
be the Speaker of the Legislative Assembly or the Chairman of the Legislative Council, as the case may
be...coouuee ”

Why should we say that ? And then—

«

....... of the corresponding State for the time being specified in Part I of the First Schedule while such
Assembly or Council functions under clause (1) of this article”.

So long as those Assemblies and Councils function, the Speakers and Presidents of
those Legislative bodies shall remain. Will that not be construed to mean that, even it the
Houses do not want them and want to change them, they will not be able to do so ? That
is the only little doubt that I wanted to express.

The Honourable Shri K. Santhanam (Madras: General): Mr. President, Sir I am
frankly apprehensive of these transitional provisions. I do not see any definite provision
fixing a time limit for the duration of these provisional Assemblies and Parliament. When
France decided to constitute a Constituent Assembly after the war to frame a Constitution
and act also as a provisional Parliament, they fixed a time limit of seven months. They
said, “It will enact the constitution within seven months. If it is not able to do so, that
Constituent Assembly will stand dissolved and will be re-elected”. Now, if any such
provision had been inserted in the constitution of this Constituent Assembly, I feel that
this Constitution would have been finished long ago, but because there was no provision
for the automatic dissolution of this Constituent Assembly we have now taken three years
to frame this Constitution.

I do not know how many years the so-called provisional Parliament and Assemblies
will take to conduct elections. I think it will be nothing short of a national disaster if these
provisional Parliament and Assemblies perpetuate themselves. It may be bonafide, it may
be malafide, it may be anything. We know what human nature is and faced with the
elections on the basis of adult franchise there is quite a possibility that Members may be
apprehensive of being not returned and would like to perpetuate themselves for six
months, one year or two years.

Shri R. K. Sidhwa : What about Ministers? Are they not apprehensive?

The Honourable Shri K. Santhanam : Sir, Ministers depend upon Parliaments. If
Parliaments are dissolved, Ministers will automatically go out. I cannot understand the
logic of Members wanting to perpetuate themselves and saying only the Ministers......

Shri L. Krishnaswami Bharathi (Madras : General) : Sir, it is a bad reflection on
the Members of the House to say that they are apprehensive of elections, It is a reflection
which it is not necessary to make.

The Honourable Shri K. Santhanam : I am not speaking about any particular person,
I am speaking about human nature as such. I am riot speaking of Members of this House
but of all the Provincial Assemblies. I think we are, here as the guardians of the people of
India and we should care more for their ,interests than for anything else. I am speaking from
the point of view of principle. If you give power to a body, you cannot say that they will
not exercise it. The whole Constitution is full of checks and balances. We want to limit the
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power of future Parliaments by the Supreme Court. We have put in the Fundamental
Rights to restrict it. But here we are giving powers to these provisional Assemblies and
Parliament to perpetuate themselves almost indefinitely. Therefore, we must take some
measures. Either put it in the Constitution or pass a resolution or take some other measures
to fix a final and definite limit for these provisional Assemblies so that the people of
India will know that the new Assemblies under the adult franchise will come into operation
within a reasonable time. I think it is essential to do so. I do not think any individual
should take it as a personal reflection; we want it for the future of the country and for
the future of the Constitution because if the coming into force of the real Constitution is
unduly delayed it may become out of date and we do not know whether there will be
constitutional chaos. I want to prevent any such long interregnum or chaos taking
place.

Therefore | am anxious that the Constitution which we have framed should come
into full existence within six months or one year at most from the commencement of the
Constitution on January 26. We must give a sort of assurance to the people of India that
by January 26, 1951 or some such date the new Constitution will come into force. I think
this is a matter in which every Member of this House is as much interested as myself.
Therefore I hope no one will take my remarks as a personal reflection on any particular
people or set of people. I would like to ask Mr. Bharathi whether it is not his duty to give
the assurance which I am speaking of to the people of India. I hope he will join with me
in giving that assurance.

Shri L. Krishnaswami Bharathi : Sir, may I draw the Honourable Member’s attention
to the fact that in this very House I pleaded that the elections should be held as early as
possible?

Prof. Shibban Lal Saksena : Mr. President, I am very glad that my honourable
Friend Mr. Santhanam has drawn the attention of the House to this aspect of the question.
I do feel that he is perfectly correct in saying that the Constitution should say after what
time the new Assemblies shall come into power. It is really correct to say that unless we
provide this thing, we may perpetuate ourselves for ever although I am sure this House
will not do it. We have already passed a resolution that in 1950 we shall have elections.
Still, that is only a sort of an advice. This Constitution should lay down a time limit. My
honourable Friend has suggested one year. Well, it all depends on how soon our present
Government and the new Ministry which will be appointed will be able to conduct the
elections and complete the Parliament. Whatever time is fixed, let there be an upper limit,
one year, one and a half years or two years at the most. Within these two years, the new
Parliament and the new legislatures must be elected. If we do not want to put this in the
Constitution, let there be a resolution which should say that by that date, the new Parliament
shall be elected. It would be unfair for the country and for the people as a whole that they
should not know how long it will take........

Dr. P. S. Deshmukh : On a point of order, Sir, in the absence of an amendment to
this effect, I do not think these remarks can have any consequence.

Prof. Shibban Lal Saksena : My honourable Friend Mr. Santhanam suggested........

Mr. President : The honourable Member is entitled to speak generally on the
amendments moved. He has drawn that conclusion from the amendment and he is
commenting on it.

Prof. Shibban Lal Saksena : This article 312 does not say when the life of
these legislatures will be over. If you read the article carefully, it says that they
shall automatically become the new legislatures. You have not put in
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any time limit. They may continue for ever. Therefore, I say that Mr. Santhanam has
raised a correct point. We must fix some time limit either in the Constitution—I think that
would be better—or by some resolution so that at the end of the upper limit, these
legislatures should not have any power left and a new legislature should come into
existence. This is necessary not only from the constitutional point of view, but for the
people of the country, because they may say that there will be delay and so on and so
forth. There must be something put down here that would work as a sort of an inducement
to see that new legislatures are brought into existence as quickly as possible. I cannot say
what limit should be put—one year or one and a half years or two years. Recently, new
Unions of States have been formed and a period of one year may not be sufficient for
making arrangements in them. At any rate, the period should not exceed two years. At
the end of two years, we must have a new Parliament and new legislatures in every State.

Shri B. Das (Orissa: General): Sir, I was very glad to hear my honourable Friend
Mr. Santhanam voice the view that he is very anxious that the Constitution should come
into effect to a certain scheduled date. My experience of my own Congress Cabinet is that
they never keep to schedule. They have avoided shouldering responsibilities which are
not the responsibilities of this House or the Parliament, but the responsibilities of the
Cabinet. If we fix a time limit, say January 1951, it is the responsible duty of the Cabinet
Ministers and the Ministers in the Provinces to delimit the constituencies and to prepare
the voters’ rolls. Can my honourable Friend Mr. Santhanam or any member of the Cabinet
here present tell me how far they have advanced to carry out the wishes of this august
House? We the representatives of the people are to voice the conscious democratic
opinion of the country. We have appointed these Cabinet Ministers and their Colleagues
as the Executive to give effect to those constitutional aspects of the Draft Constitution.
If they fail in their duties, it is no use asking this House to fix a certain date over
dissolution. May I enquire, suppose the date is fixed as Ist January 1951, and suppose
the Executive, be that our own Congress Cabinet here or the provincial Ministries, fail
to discharge this responsibility, will my honourable Friend Mr. Santhanam or those other
Ministers present here tell us how the Constitution will provide either in the Constitution
or in that resolution that this House will have to pass eventually, that a certain enforcement
must be enjoined on the Cabinet here and in the provinces? I can take the horse to the
water; but I cannot make the horse drink. People can appoint the Ministers. But the
Ministers must solve the problems for which they are appointed as the Executive head
of the Government of India.

The past traditions of the Government of India and the provincial ministers do
not show that they are in any hurry to do everything for democracy. I make no
reflection on any Minister; but I say that their collective action to render social
justice, to remove poverty, since August 15, 1947, does not show that they are very
keen to give effect to those democratic principles which have been incorporated in
this Constitution. It is for the members of the Government and the Cabinet and their
colleagues the other Ministers to deliberate and to bring forward a resolution which
this House will consider with great sympathy. In spite of my wish to dissolve this
House on the 26th of January 1950, I have no confidence, I have no hope even that
the present Cabinet and their colleagues and other Ministers have thought over the
problems to give full effect to this Constitution. The burden is on the shoulders of
the Cabinet Ministers inside and outside and not on the Members of this House.
But I am ready to support him that the House must consider a resolution and pass
it that the Constitution should not be delayed. The responsibility for that, the
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implementation of that, is on the Cabinet Ministers here and in the provinces and not on
ourselves, not on this democratic House.

Shri H.V. Kamath: Mr. President, with the speeding up of our railway trains in
recent months, even of the notorious Grand Trunk Express, it was in the fitness of things
that our Minister of State for Railways, Mr. Santhanam should come before the House
and plead for the speeding up of the Constitution. It is inevitable, it is very desirable that
he should do it, for all the Members of this House. But, even he cannot afford to forget
that the Grand Trunk Express does not keep to schedule even today. Last Sunday when
I arrived here, the Grand Trunk Express was five and a half or six hours beyond
schedule.

An Honourable Member: The Punjab Mail also!

Shri H. V. Kamath : I do not know about the Punjab Mail; the Grand Trunk Express
was six hours beyond schedule. I arrived at twenty minutes past two instead of at 8.10
or 8.15.

The Honourable Shri K. Santhanam: The honourable Member may remember that
there were floods.

Shri H.V. Kamath: I am coming to that.
Shri R.K. Sidhwa: With new engines, the trains are late.

Mr. President : I hope Members will not go in to the question of floods, delays in
railway timings, arrival of trains. We had better confine ourselves to the Constitution.

Shri H.V. Kamath: I was just coming to that. The point raised by my honourable
Friend Mr. Santhanam....

Mr. President : He did not raise the question of railway timings and floods.

Shri H.V. Kamath: I hope, Sir, you have appreciated the illustration 1 have given.
The point I sought to make out was that we make up our minds and pass very fine
resolutions, but there are hurdles created somewhere by something or other. I may remind
the House that there are higher powers that rule the destinies of men and things. I would
like Mr. Santhanam as a Minister of State to bear in mind that something may happen
somewhere in this wide world upsetting all our plans. Suppose a war breaks out tomorrow
in Europe—God forbid—then under the Constitution everything will be suspended under
Chapter 11 and there would be no elections. Suppose, again, there is disturbance or
insurrection in the country, an emergency is proclaimed and the President will take
everything into his own hands.

I yield to none in my desire for early elections. Let them be held even in February
next if need be, but they should be on adult franchise, and not under the old scheme of
the Cabinet Mission. We passed a resolution last year asking for the preparation of
electoral rolls as early as possible so as to facilitate elections in 1950. Have we implemented
that in letter and spirit? How far have the Governments of the provinces and States gone
ahead with this task of preparing electoral rolls? Mr. Santhanam must throw some light
on this before he comes to the Assembly to plead for a deadline for elections under the
Constitution. I am not opposed to dissolution of this Assembly; but what is the point in
holding elections under the old scheme of 1946? If at all there should be elections,
certainly we should have them under the new Constitution.

Mr. President : Mr. Santhanam did not think of the old scheme.

Shri H. V. Kamath : He mentioned the dissolution of the Assembly, and holding
fresh elections.
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Mr. President : Not under the Cabinet Mission plan.

Shri H. V. Kamath : [ am sorry, Sir. Then the only course open is to have them
under this Constitution with which I am in agreement. But bearing in mind the difficulties
that may arise, is he sure in his own mind that we will be able to hold elections if we
fix a schedule? We can pass a resolution as a directive to the various Governments to get
in trim for the elections. Mr. Santhanam referred to the French Constitution. I have not
read the latest French Constitution but I can point out to him that the Bonn Constitution
as well as the Italian Constitution—the latest—do not fix a date for elections to be held
under the new Constitution.

Regarding Mr. Tyagi’s point, I am inclined to be in agreement with him, that there
is no need for incorporation of clause (3) in this article. It seems that by force of habit
we have incorporated this. May I point out to Dr. Ambedkar and the Drafting Committee
that Chapter 3 of Part VI refers to State legislatures? That is the main heading, and then
officers of the State legislature is; only a part of it—a sub-chapter. When we are providing
for the continuance of the entire legislature of the State as an interim measure, is there
any sense for specially mentioning the Speaker, and if the Drafting Committee and
Dr. Ambedkar think it necessary, then why not mention the Deputy Speaker and the
Deputy President of the Upper House also? They have been referred to in this chapter 3
of Part VI Otherwise, delete it altogether because they are comprised in the legislature
as, a whole, and clauses (1) and (2) of this article 312 refer to the State legislature as a
whole, and therefore everything else, including conduct of business etc. is comprised in
this chapter 3. If this clause is deemed necessary, why not make provision for the privileges
and immunities of members, saying that they will continue as before the commencement
of the Constitution or something similar to that? I suggest therefore that clause (3) may
be deleted.

Mr. President : Mr. Bharathi, I think you had better cut short the discussion of this
matter which really does not arise out of the article moved.

Shri L. Krishnaswami Bharathi : Very well, Sir. I had absolutely no intention of
speaking and I shall very briefly bring to your notice and the notice of this honourable
House what we have done. Mr. Santhanam’s point of view is that, unless we put down
a definite date, there might be an impression created that this House is likely to perpetuate
itself and delay elections with all its disastrous consequences. I want to bring to your
notice and to the notice of this House that this House has already passed a Resolution
moved by the Honourable Pandit Nehru on the 8th January 1949 when the Vice-President
was occupying, the chair. I was only anxious to draw the attention to the aspect of the
matter. The resolution reads thus:—

“Resolved that instructions be issued forthwith to the authorities concerned for the preparation of electoral
rolls and for taking all necessary steps so that elections to the legislatures under the new Constitution may be
held as early as possible in the year 1950.”

That is the resolution we passed on the 8th January 1949. Speaking on this Resolution
Dr. Ambedkar has clearly indicated the scope of this resolution. I shall only read a
portion.

“The aim of the Resolution is merely to make a declaration that it is the intention of this Assembly that
as far as possible election may be held, sometime in 1950, but the object of the Resolution is to convey some
positive directions to the authorities in charge of preparing the electoral rolls which is the basis of all elections.
It would be futile and purposeless merely to make a declaration that this Constituent Assembly desires that the
election should take place in 1950, etc.”

Therefore we have already passed a resolution, and unless Mr. Santhanam thinks
this a mere pious resolution without any intention to give effect to it and I think he
will not give that interpretation—this Assembly means and it is the intention to



DRAFT CONSTITUTION 21

hold elections as early as possible. I am only anxious that there should not be an impression
created outside that this Assembly would like somehow to perpetuate itself. Far be it from
our minds, to delay the elections a minute longer than is absolutely necessary by
circumstances of the case, but there is this practical difficulty. Suppose we put in a date,
what does it mean? If due to some unforeseen circumstances, we are unable to hold the
elections, what are we to do? Therefore, what I say is, let it not be understood that the
omission to mention a date means that this House wants to perpetuate itself. We have
already passed a resolution and we propose to stand by it and it is the intention of the
House to hold the elections as early as possible. Sir, this is the only point that I want to
bring to the notice of the House.

Mr. President : I do not think it is necessary to continue the discussion on this
point. If I had notice that this point would be raised I would have got a report up-to- date
with regard to the steps that have already been taken and if possible, I shall place before
the House, if not today, the next day, a report showing what steps have already been taken
and what progress has already been made with regard to the preparation of rolls and other
matters in connection with the elections. As was pointed out, it was passed by this
Assembly that steps should be taken in this direction, and it is the Constituent Assembly
Secretariat Which has been in correspondence with the Provincial Governments with
regard to ‘the steps which have been taken. And steps have been taken. I only desire
Honourable Members to remember this that we have decided to have adult franchise, and
if we just consider what that implies, the tremendousness of the task with be apparent.
With our present population, and with the information at our disposal based on the
enrolment of voters, it seems our electoral roll will comprise anything between 170 and
180 million names. The mere act of printing this is such a big and tremendous job that
the governments are being hard put to it, to find the presses which will undertake this big
job. I was my self calculating one day the thickness of the volume of the electoral roll
for all the provinces and I found that it will come to nearly three-fourth of a furlong. If
we bear that in mind, you will appreciate that if there is delay, the delay will not be
intentional on the part of either the Provincial or the Central Government, but because
of the bigness of the job itself.

I think that should set at rest all speculations on that point. We are trying our best,
and as at present advised, the information which has come to us from the Provinces leads
us to hope that the elections will be held some time in the winter of 1950-51, that is to
say, any time between November 1950 and February or March of 1951. That is what we
are expecting. Of course, if unforeseen difficulties arise, we do not know what may have
to be done at that time.

Shri R. K. Sidhwa : Sir, after what you have said, I do not want to make any speech.
But I only want to say that the speech that Mr. Santhanam has made might create a very
bad impression in the minds of the public outside this Hall. Therefore, I am very glad,
Sir that you have clarified the position, I need only add that Mr. Santhanam, a responsible
Minister should not have spoken in such an irresponsible manner. After this Constituent
Assembly is over, who is to fix the election date? It is the cabinet. Let them fix it after
six months, but it is for them to decide, and it is not proper for him to say that the House
wants to perpetuate itself. I am very glad, Sir, that you have indicated the great interest
you have taken to see that the elections do take place as early as possible. I was obliged
to make this statement lest Mr. Santhanam’s remarks should create any wrong impression.
I am very sorry that he has made the statement that he has made.



22 CONSTITUENT ASSEMBLY OF INDIA [7TH OcT. 1949

Mr. President : I do not think he said so. I do not think that the remark is justified.
I do not want any further discussion. I do not think it is necessary. If any Member wants
to speak about the article he can do so.

Sri M. Ananthasayanam Ayyangar (Madras : General) : Sir. elaborate provisions
have been made for the retention of the existing House or Houses of Legislatures, and
there are provisions for the appointment of Ministers. But there is no provision for the
dissolution of any House even in this transitory period, in case that becomes necessary.
Sir, such a dissolution may become necessary, and from that point of view, Mr. Santhanam’s
suggestion becomes very necessary. Does anybody wish to prolong the life of this House?
No. But having regard to the absence of provisions for the ....

Shri R. K. Sidhwa : Sir, you said there should not be any more discussion on this
point. Is this relevant?

Sri M. Ananthasayanam Ayyangar : [ am only referring to the absence of provisions
for dissolution of existing Houses of Legislatures. I am glad Mr. Sidhwa has taken up the
position of the President to say whether this is relevant or not relevant. I was only saying
something about the absence of provisions for dissolution of Houses. If the House sits
for three or four years, there should be some provision for its dissolution, if it becomes
necessary. | therefore request honourable Members to consider this seriously. Are we to
give a charter to the Legislatures, to the existing Houses to continue for over and for ever,
even if it is not in the interest of the country? Many matters may happen which may
require the Members going to the electorate. For instance, it may be a question whether
prohibition should be introduced in some provinces where it is not introduced. Or it may
be some other important matter on which we may have to go to the electorate. Then, what
is to happen? That is a lacuna which must be filled up. I would urge even now that it
is not too late to have a provision regarding dissolution of existing Houses.

Then as regards the privileges which my Friend referred to, I believe the existing
Houses will continue to be governed and regulated by the existing provisions regarding
the scope, subject matter etc. These will be governed by the Lists that are attached to this
Constitution. In all other respects, such as the subject matter, the scope of jurisdiction and
other activities, the rules and regulations under which they work, they will be governed
by the Constitution. Therefore, whatever privileges are conferred upon the Members of
Parliament in the earlier sections that we have passed, they will apply to the Members
of Parliament. There is only this exception that there will not be election during the
transitory period. All the other provisions regarding procedure in Parliament, and the
powers of the legislatures in the Provinces will be regulated by the powers etc. which
have been conferred by the Act.

Pandit Lakshmi Kanta Maitra (West Bengal : General) : Sir, I would like to get
this clear. What dissolution is the honourable Member referring to?

Sri M. Ananthasayanam Ayyangar : The dissolution of House or Houses of
Legislature. It may happen with regard to a particular matter. There may be serious
difference of opinion, and they may have to go back to the country. The dissolution may
be by the Prime Minister or the Governor may dissolve the legislature so as to have a
better verdict from the people regarding an important matter.

Pandit Lakshmi Kanta Maitra : He means to say that in the interim period a
chance should be given to the electorate to give its verdict on a particular matter?’

Sri M. Ananthasayanam Ayyangar : Yes.
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Pandit Lakshmi Kanta Maitra : Even during the interim period? And have a
general election also ? Absurd.

Sri M. Ananthasayanam Ayyangar : It all depends how long the interim period
lasts. If it is a short one, there may not be any need for the dissolution. But what if it
is otherwise? We know every sitting Member will be anxious to continue and every other
person who has not had a chance may like to have the House dissolved. I am not casting
any aspersions on any particular Member. I only say that in the circumstances I have
mentioned, there must be some provision whereby, if necessary, an opportunity can be
had of changing the Assembly and going to the electorate.

The Honourable Dr. B. R. Ambedkar : Sir, after what has fallen from you, I do
not think it is necessary for me to pursue the matter any further. So far as the merits of
the amended article are concerned, I do not think anything has been said which calls for
a reply.

Shri H. V. Kamath : What about the clause concerning the Speaker?

The Honourable Dr. B. R. Ambedkar : That was there in the original draft.

Mr. President : 1 will now put article 312 to vote. The question is:

“That the proposed article 312 stand part of the Constitution.”

The motion was adopted.

Article 312 was added to the Constitution.

Articles 312A to 312E, 312 G and 312 H
The Honourable Dr. B. R. Ambedkar : Sir, I move:

That after article 312, the following new articles be inserted :—

312A. Any person holding office as Governor in any Province immediately before the commencement of
this Constitution shall after such commencement be the provisional Governor
of the corresponding State for the time being specified in Part I of the First
Schedule until a new Governor has been appointed in accordance with the
provisions of Chapter Il of Part VI of this Constitution and has entered upon
his office.

Provisions as to
provisional Governor
of Provinces

312B. Such persons as the provisional Governor of a State may appoint in this behalf shall become
members of the Council of Ministers of the provisional Governor under this
Council of Ministers Constitution, and until appointments are so made, all persons holding office
OGt;)vemolr)smVlsmnal as Ministers for the corresponding State immediately before the commencement
' of this Constitution shall become and shall continue to hold office as members
of the Council of Ministers of the provisional Governor of the State under this

Constitution.

312 C. Until the House or Houses of the Legislature of a State for the time being specified in Part III of

Provisions  as  fo the First Schedule has or have been duly constituted and summoned to meet

provisional Legislatures for the first session under the provisions of this Constitution, the body or

in State in Part 111 of the authority functioning immediately before such commencement as the

First Schedule. Legislature of the corresponding Indian State shall exercise the powers and
perform the duties conferred by the provisions of this Constitution on the
House or Houses of the Legislature of the State so specified.

312 D. Such persons as the Rajpramukh of a State for the time being specified in Part III of the First
Schedule may appoint in this behalf shall become members of the Council of
Council of Ministers for Ministers of such Rajpramukh under this Constitution and until appointments
ng;fsséﬁegii 1T of the are so made all persons holding office as Ministers immediately before the
’ commencement of this constitution in the corresponding Indian State shall
become and shall continue to hold office as members of the Council of Ministers

of such Rajpramukh under this Constitution.



